3903 Re, Point
[Mr. Speaker]
... They made a further mis-
take in leaving appointment
of members of the Parliamen-
tary Committee to a confirmed
Akali who was to preside over
their deliberations, He may
. have acquitted himself well
in dealing with different par-
ties....A High Court Judge
can dispose of thousands of

cases...."

Further on he says:—

“Naturally enough he selected such
men for membership on whom
he could depend for support,
The first proof of his natural
inclinations getting the better
of him can be seen in his go-
ing beyond the terms of refe-
rence. According to  his
appointment order he was to
submit his recommendations
to the Cabinet Sub-committee,
But he wants to get his recom-
mendations confirmed and
backed by the Parliament over
which he himsel¢ presides. In
this way he seeks to make his
recommendations mandatory
on the Cabinet.”

Then, there is a reference to the dis-
honesty of the members as well....
(Interruption). With the perm‘ssion
of the House I may send it on to the
Committee.

Shri S. M. Banerjee: Yes

Some hon. Members: Yes.

Shri Hem Barua (Gauhati): Please
send it to the Privileges Committee,

1202 hra

Re: POINT OF ORDER
Mr. Speaker: Papers to be laid on
the Table,
Shri 8. M, Banerjee (Kanpur): On a
point of order, Sir.

Mr. Speaker: How can there be m
point of order at this stage?
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8Shri Hari Vishnu Kamath (Hoshan-
gabad): That papers should mnot be
laid on the Table,
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“Provided that the Speaker may
permit a member to raise a
point of order during the inter-
val between the termination of
one item of business and the
commencement of another”,
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It says:

*A point of order shall relate to
the interpretation or enforce-
ment of these rules or such
Articles of the Constitution as
regulate the business of the
House and shall raise a ques-
tion which is within the co-
gnizance of the Speaker.”
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I would also invite your kind atten-
tion to Rule 187 which clearly says:

“A member may, with the previous
permission of the Speaker, call
the attention of a Minister to
any matter of urgent public

importance and the Minister
may make & brief state-
ment...."

Now, Sir, my submission is only this.
I gave the calling atention notice not
only today but even yesterday on g
particular matter which purely con-
cerns the Central Government, that is
regarding the hunger-strike of 40000
Audit employees protesting against the
non-recognition of their Union. You
have given some interpretation to it
and on the basis of that interpretation,
you have rejected it.

Sir, my point of order relates to the
interpretation or the enforcement of
these rules. Yesterday, about the tex-
tile workers' strike, we argued that
there might be 50 per cent responsibi-
lity belonging to the State Govern-
ment, But here 40,000 Audit employees
throughout the country are on hunger-
strike today because they cannot ven-
tilate their grievances against the
tyranny of the Comptroller and Audi-
tor General] who enjoy a certain pri-
vilege under the Constitution, Here,
the Minister does not make any state-
ment. My point of order is whether
this calling attention notice to a matter
of public importance which is purely
within the purview of the Central Go-
ernment can be rejected like this and
whether I should be given a chance to
explain the reasons ms to why it is a
Central mattcr, it is a matter of public
importance, and that the Minister
should make a statement on it

Mr. Speaker: After all this, we again
come to the same position. Supposing
I have rejected a calling attention
notice and that the ground on which
I have rejected it does not seem fo be
satisfactory to the hon, Member, the
question is whether he can raise it
here or not. That is the only question.



3999 Re. Point

Shri 8. M. Banerjee: We do not know
the grounds. Today, 40,000 Audit em-
ployees are on hunger-strike,

Mr, Speaker: The grounds are not
given, they are never given, If he has
any objection, he can come to me and
say what he has to say. I can consider
what he hag said already or he might
send it to me in writing. That is all.

Shri S. M, Banerjee: There is no
sitting tomorrow or the day after. How
can it be done? A little intervention
on the part of the Minister can save
the situation.

Mr, Speaker: Even today I can con-
sider it. I would not postpone it to
Tuesday.

Shri S. M. Banerjee; I request you
kindly to ask the Minister to make a
statement on this.

Mr. Speaker:
him....
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Shri Nath Pai (Rajapur): When do
you want a discussion to be taken up
«on the gquestion of recognition of the
union of audit employees? We do
not want to embarrass you by chal-
lenging your ruling. You also some-
times have to help in a matter like
this. The matter is within the pur-
view of the Union Government.
‘These are Union Government em-
plovees; they have a grievance.
The Government can be persuaded to
make a statement as to why, even
after six years—after this gtrike—it
has been hanging fire. I do not think
that this is unwarranted,

2638(Ai) LS—8.

I might agree with
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1213 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE INSTRUMENTA-
TioN Lrwvrren, Kota, ETC.

The Minister of Industry (Shri
D. Sanjivayya): I beg to lay on the
Table a copy each of the following
papers: —

(1) (i) Annual Report of ihe Ins-
trumentation Limited, Kota
for the year 1964-65 along
with the Audited Accounts
and the Comments of the
Comptroller and Auditor
General thereon under
sub-section (1) of section
619A of the Companies
Act, 1956,

(ii) Review by the Govern-
ment on the working of the
above Company.

[Placed in Library. See No. LT~

5683 /66].
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(2) (1) Annual Report of the
Nationa] Small Industries

Corporation Limited, New
Delhi for the year 1984-85
along with the Audited
Accounts ang the Com-
ments of the Comptroller
and Auditor General there-
on under sub-section (1) of
section 619 of the Compa-
nies Act, 1956,

(ii) Revieyw by the Govern-
ment on the working of the
above Company.

[Placed in Library. See No. LT-
5684/66].

(3) (i) Annual Report of the
Forest Industries (Travan-
core) Limited, Alwaye for
the year endeq 31st March,
1965 along with the Audited
Accounts and the Com-
ments of the Comptroller
and Auditor General there-
on under sub-section (3) of
section 619A of the Com-
panies Act 1956 read with
clause (c¢) (iv) of the Pro-
clamation dated the 24th
March, 1965 issueq by the
Vice-President discharglng
the functions of the Presi-
dent in relation to the State

of Kerala,
(ii) Review by the Govern-
ment of Kerala on the

working of the above Com-
pany.

[Placed in Library. Sea No, LT-
5685/66],

(4) A copy each of the following
papers under sub-section (2)
of section 18 of the Tariff
Commission Act, 1951:—

(i) Report (1963) of the Tariff
Commission on ‘Fair selling
prices of rafety matches®

(ii) Government Resolution No.
37(1) /64-L.Ind.(I)  dated
the 27th November, 18384,



